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NOTIFICATION 

No.H. 12018/67/96-LJD. the 9th February 1996. The following Act of the Mizo
ram Legislative Assembly, which received the assent of the Governllf of Mize-ram 

I is hereby published for general information. 

I 

, 
The Mizoram Act No. 10 of 1995. 

• The Mizoram Liquor Total Prohibition Act, 1995. 

Received� the assent of the Governor of Mizoram on 3l.1.1996. 

AN 

ACT 

to provide JOf total prohibition of import, transport; manufacture, 
possession, sale and consumption of ii'quor in tlie State of' Mizoram . . . 

Be it enacted by the Legislative Assembly of'Mizorani·in the Forty-sixth Year 
of the Republic of India as [01l0w5:--· 

. 
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CHAPTER-I 

Preljmi.oary 

I. (I) This""t may be called the 
bition Act, 1995. 

Mizoram Jjquor Total Prohi-

(2) It shall extend to the whole of the State d \1izoram except 
the three autonomous Distrkts of Chakma, Lai and Mara 
as constituted under the Sixth Sched u e to the Consti
tution of [ndia. 

(3) It shall come into force on such date as the Government 
- -may, by notification in the OfficjaJ Gazette, appoint in 

this behalf. 

Definitions 2. ( I) In this Act, unless the context otherwise reqUlres,-

(a) "advertisement" includes any printed. cyclostyled. type
written, hand-written or painted matter or a design or 
pictorial representation and also the distribution or display 
of such matter, design or representation on any wall, buil
ding or hoarding in a public place or an announcement' by 
means of producing or transmitting light or sound, whether • 
by cinematographic exhibition, neon signs or otherwise; � 

(b) "Armed Forces" means person under the control of the 
Army Act, \950, the Air Force Act, : 950 and the N.val' 
Act, 1957, and includes persons belonging to Assam Rifles, 
Border Security Forces, Central Reserved Police Forces and 
General Reserved Engineering Forces: 

(c) 

(d) 

"Buy", with all its grammatical variations, means any 
receipt for price paid in cash or in kind, and includes any 
receipt by gift, loan or otherwise; 

"Collector" means a Collector of Excise appointed under the 
Excise Act in force and includes an Officel appointed as such 
under sub-section (3) of section 3 of this Act; 

(e) "Commissioner" means the Commission�r of Prohibition or 
any other person duly empowered by the Government to 
exercise some or all of the powers of the Commissioner 0 
Prohibition under this Act; 

(f) "Denatured Spirit" means spirit so mixed with another sub
stance in order to render the mixture unfi; for human con
sumption, whether as a beverage, or internally as a medicine; 

(g) "Government" means the State Government of t 1izoram: 

• 
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(h) 
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"lntoxkant"· means any lIquor or intoxic.iting drug 
but d:>es not include a drug as defined in the Drugs and 
Cosmetics Act, 1940 or a toilet preparation under the Me
dicinal and Toilet Preplrations (Excise Duties) Act, 1955; 

• 
(i) "intoxication" means a state of mind and behaviour in 

which a pers( n 'is incapable of knowing the nature of his 
actions or judging the consequences thereof; 

(j) "Liquor" means any intoxicating liquor. and jncludes 
Zu, Rakzu, Tinzu, Zupui and all liquid consisting of or 
containing alcohol and any substance which the Government 
may, by notification, declare to be liquor for the purpose 
of this Act; 

(k) "Manufacture" includes every processes, whether nutural 
or artificial, by which any liquor is produced or prepared. 
also re·distillation and every process for the rectification, 
flavouring, blending,. or colouring �f liquor; 

\.�) "Prescribed" means prescribed by rules under this Act: 

(m) 

(n) 

{oj 

{p) 

(q) 

"Prohibition Council" or "Prohibition Committee" means 
such body of officials and non-officials residing in J'I"f izoram 
as may be constituted by the Government by notification to 
be published in the Offic;,1 Gazette; 

"Prohibition Officer" means a person appojnted under sec� 
tion 3 of this Act; 

"Registered Medical Practitioner" means a person registered 
under the Indian Medical Council Act, 1956; 

"Sell" with all its grammatical variations, means any transfer 
including transfer by gift or loan or otherwise; 

"Spirit" means any liquor containing alcohol obtained by 
distiIJation, whether ;t is denatured or not and includes 
',{AKZU'; 

(2) Words and expressions used but not defined in this Act, 
shan have the same meaning and definition as have been 
respectively assigned to them in the Excise Act in force and 
tM rules made thereunder. 
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C H A PTE R-II 

Establishment and Control 

3. (1), The State Government may" by notir:C�ition. appoint an 
officer to be called the Commissioner, of Prc·hihition or Prohi
bition Commissionel', who subject to the control of the State 
Governmellt, shall excrcis'': such powers �lnd "hall perform such 
duties and such [urreti,oos as are conferred upon, by or under 
the provisions of this Act and sh�tll _ surer;nknd and have the 
control over all matters connected with t.C: administration of 
this Act. 

(2) To assist the Prohibition Cornm�ssi()nl.:r in carrying out 
the provisions of this Act, the Stat\..' Government may 
appoint by notification such other' officer Or officers with such 
designations and assign to th�m such PO\\ ers, duties and 
functions under this Act, rules or orders nnde there-under, 
as may be deemed nec'2s,ary. 

(3) 'Notwithsta',ding anything conLlined in sub --sections 
(I) and (1), on and from the date of commencement of this 

• 

Act. all officer" and staff appointed under 1 he Excise Act in .. . 
force, shall' be deemed to be the officers and staff appointed' 
also under sub-sections (1)  and (2) of this' section for the purpose of 
giving effect to thi'> Act, and in particular the Commissioner of 

Excise, Deputy Commissioner of Exc;se, Assiqant Commissioner' 
of Excise, Supedntendent of Excise, Excise Officer, Inspector of 
Excise and Sub-Inspector of Excise shall also; stand designated 
respectively as Commissioner of Prohibition, Deputy Commis
sioner of Prohibition, Assistant Commissioner of Prohibition. 
Superintendent of Prohibition, Prohibition Officer, [nspector of 
Prohibition and Sub· Inspector of Prohibition, for the purposes. 
of ,this Act, rules or orders made thereunder. 

4. (1) The administration of prohibition within a district 5h3-11 
ordinarily be under the charge of the Collector who shal l  be respon
sible for carrying out th� provision') of this Act w:thin the limits of 
his jurisdiction. 

(2) For the purposes of this Act, all Collectors shall be 
subordinate to the Commissioner. 

(3) The State Government may, by notificllic'Ifl appoint any 
person other than the Collector to exercise in any district or 
pla�� all or any of the powers and to perform all or any of the 
dutIes and functions as ·are confened and jrnpo)cd by or under this 
Act on a Collector subject to such control <l�; the State Government may from time to time direct. 
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(4) The State Government may appoint such other officers 
of the Excise Department, who shall be subordinate to the Collector, 
of such classes and with such designations, powers and duties as the 
State Government may think fit. 

S. (I) The State Government may delegate any of its powers 
exercIsable under this Act to the Commissioner Or such other officer 
as may deem fit. 

(2) Subject to the control and directions of the State Govern
ment, the powers couferred on the Commissioner may be delegated 
by him to any of his subordinates. 

6. In exercise of their powers and in discharge of their duties 
and functions under the provisions of this Act or rules, or orders 
made thereunder, all Prohibition Officers, and all officers including 
the officers of the police and other departments shall, subject to the 
general or special orders of the State Government, be subordinate 
to and under the control of the Commissioner and shall be bound to 
follow such orders as the Commissioner may, from time to time, 
make. 

CHAPTER - III 

Prohibition and Penalties 

Prohibition 7. 
of manufa<:

'tnre of traf-

No person shall -
(a) (i) transport, import, export, or possess liquor; 

(ill sell or buy liquor; 
fic in, and 
consumption 
oW. of liquors 

(iii manufacture liquor; 
(iv use or keep for v,se: any material, utensil, implement 

or apparatus whatsoever for manufacture of liquor; and 
(v) construct any distillery or hrewery; 

Puuishment 
for contra
vention of 
section 7 

(b) consume liquor except on a prescription of a registered medi
cal practitioner, or on a permit granted under the provisions of this 
Act or the rules made thereunder, as the case may be. 

8. (I) Whoever contravenes the {>rovisions of clause (a) of sec
tion 7 of this Act shall, on conviction, be punished with imprison
ment for a term which may extend to five years but not less than 
three months and also with fine which may extend to ten thousand 
rupees but not less than one thousand rupees; 

Provided that a person, who is under 21 years of age and 
against whom no previous conviction is proved, may be awarded a 
sentence of less than three months and a fine less than One thou
sand rupees for reasons to be recorded in the judgement that in 
consideration of the age, character and antecedents of the person 
concerned, a lesser sentence is justified. 
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(2) Whoever in contravention of the provisions of clause (b) 
of sec tion 7 of this Act, consumes liquor shall, on conviction, be 
punished with imprisonment for a term which may extend to one 
month but not less thati 24 hours or with fine which may extend 
to one thousand rupees but not less than five hundred rupees or 
with both. 

. (3) Whoever in any street or thoroughfare or public place or 
In any place to which the fublic have or are permitted to have access 
�s drunk, and in a state 0 intoxication for being drunk, or behaves 
m a disorderly manner under the influence of liquor shall, on convic
tion, be punished with imprisonment for a term which may extend to 
three months but not less than seven days and with fine which may 
extend to one thousand rupees but not less than five hundred rupees. 

(4) III prosecution for an offence under sub-section (3}. it 
shall be presumed, until the contrary is proved, that the person ac
cused of the said offence has drunk liquor for the purpose of being 
intoxicated and not for medicinal purpose. 

(5) Any registered medical practitioner shall be competent to 
examine and prove that a person has consumed liquor or has been 
in a state of in.toxication. 

9. No penmn shall publish or cause to be published any advertise
ment which s0lidts the use of or offers for sale any liquor or any. 
preparation fit for use as liquor in any newspaper or magazine p�b
lished in the State of Mizoram or in any other form Of manner i!s 
speoified in clause (a) of snb-section (I) of section 2 of tltilo Aot. ' 

P..mjshn-;.�nt 10. Whoever contravenes the provisions of section 9 of this Act 
for pabEca- shaH b� liable to be punished with imprisonment for a t«1b w� 
tion of adver- may extend to six months or with fine which may extend to one 
tiscment of tllOusand rupees or with both. 
liqu'Jr etc. 

Prohibition II. No person shall� 
of alteration (a) alter or attempt to alter any denatured spirit by dilution 
of denatured with water or by any method whatsoever, with the intention that _h 
spirit spilit may be used for human consumption, whether as beverage or 

internally as a medicine or in any other way whatsoever; dr 

(b) have in his possession any denatured spirit in respect of 
which he knows or has reason to believe that such alteration or 
atte�pt has been made. 

Puni<;hffient 12. V/hoever contravenes the provIsIOns of section 11 of this Act 
f..-r aH'�ration shal! be liable to be punished with imprisonment for a term which 
of 0,,7'lt:IT�d may extend to three years and with fine which may extend to five 
spirit ,�tc. tLousand rupees : 
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Provided that in the absence of special and adequate re"SOl1S 
to the contrary to be mentioned in the judgement of the Court, such 
imprisonment shall not be less than two months and fine shall not 
be less than five hnndred rupees . 

Provided further that in prosecution for an offence under this 
section, it shall be presumed, until the contrary is proved, that the 
alteration or attempt to alter any denatured spirit was done with the 
intention that such spirit may be used for human consumption as 
an intoxicant. 

Prohibition 13. No person shall-
of alteration (a) alter or attempt to alter any denatured spirituous prepara· 
of denatured tion by dilution with water or by any method whatsoever, with the 

spirituous intention that such preparation may be used· for human consumption 
preparation as liquor, or 

Punishment 
for altera
tion of de
natured 

� spirituous 
preparation 

• 

Prohibition 
of issuing 
prescription 
for liquor 
except by a 

Registered 
Medical 
practitioner 

(b) have in his possession any denatured spirituous preparation 
in respect of which he knows Of has reason to believe that 
such alteration or attempt has been made. 

14. Whoever contravenes the provisions of section 13 of this Act 
shall be liable to be punished with imprisonment for a term which 
may extend to two years and with fine which may extend to five 
thousand rupees. 

Provided that in the absence of special and adequate reasons to 
the contrary to be mentioned in the judgement of the Court, such 

imprisonment shall not be less than two months and fine shall not 
be less than five hundred rupees. 

Provided further that in prosecution for an offence under this 
section, it shall be presumed, until the contrary is proved, that the 
alteration or attempt to alter any denatured spirituous preparation 
was done with the intention that it may be used for human consump
tion as an intoxicant. 

IS. (1) No person other than a Registered Medical Practitioner 
shall issue any prescription for any liquor. 

(2) No Registered Medical Practitioner shall prescribe liquor, 
unless he believes in good faith after careful medical examination of 
the person for whose use such prescription is made, that the use of 
such liquor by such person is absolutely necessary for improvement 
or restoration of his health or will afford relief to him from some 
ailment. 

(3) A Registered Medical PractitiPl)er shall state, in evory 
prescnption for liquor issued by him, the full name and address of 

the perwn tQ whom issued, the dati> of i.wI;:, directions and dura-
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tion for use including the nature of ailment, and the amount and 
frequency of dose, and shall preserve a copy of the prescription for 
one year from the date of issue. 

16. If a registered medical practitioner issues a prescription with the 
intention that such prescription shall be used by the person to whom 
it is issued for the sole purpose of consuming liquor in contravention 
of the provision of this Act or rules made thereunder Of any permit 
granted under this Act shall be liable to be punished with imprison
ment for a term which may extend to six months or with fine which 
may extend to one thousand rupees or with both. 

17. (1) No person shall have in his possession, except under a 
permit granted by an Officer empowered by the Government on its 
behalf, any quantity of denatured spirituous preparation in excess of 
such quantity as the Government may, by notifjcaticn in the Official 
Gazette, specify. 

(2) In specifying quantity for possession of denatured spirituous 
preparation under sub-section (1) regard shall be had to the necessity 
for the free possession of such preparation for legitimate domestic 
and other purpose and different limits may be fixed for 

( a) different local areas; 
(b) different classes of persons, and 
(c) different occasions. 

18. Whoever contravenes the provisions of sub-section (1) of section 
17 of this Act shall be liable to be punished with imprisonment for 
a term which may extend to three years and with fine which may 
extend to five thousand rupees: 

Provided �that in the absence of special and adequate reasons to 
the contrary: to be recorded in the judgement of the Court, such 
imprisonment shall not be less than three momhs and fine shall not 
be less than f ive hundred rupees. 

19. (I) 
(aJ 

(b) 

No person shall-
seH or bottle for sale any denatured spirit or its prepara
tion, except under the authority and in accordance with the 
terms and conditions of a licence; 

import, export or transport any denatured spirit or its -pre
paration in excess of the limit of possession specified under 
sub-section (I) of section 17 except unde· lhe authority and 
in accordance with the terms and conditions of a permit; 

. ' 

.. 

• 
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(c) drink any denatured spirit or its preparation. 

(2) A permit required under clause (a) of sub-section (I) shall 
be granted only by an officer empowered by the Government under 
the Mizoram Excise Rules in force. 

Punishment 20. Whoever contravenes the provisions of sub-section (I) of section 
for sale etc. 19 of this Act shall be liable to be punished with imprisonment for 
of denatured a term which may extend to ihree years and with fine which may 
.pirit etc. in extend to f ive thousand rupees: 
contraven
tion of this 
Act 

Provided ihat in the absence of any special and adequate reasons 
to the contrary, to be recorded in the Judgement of the Court, 
such imprisonment shall not be less than three months and fine 
shall not be .less than five hundred rupees. 

Regulation 21.  (I) No bolder of a permit under any of ihe provisions of this 
of consump- Act shall drink liquor ;n a public place or institution to which ihe 
tion of public may have access or in contravention of any conditions of 
liquor by such pennit. 
certain per-
mit holders (2) No holder of a permit granted under this Act shall allow 

the use or consumption of :ny part of the I1quor held by him to 
any other person not so authorised to use or consume liquor under 

• this Act 

Punishnlent 22. (I) Whoever contravenes the provisions of sub-section' (I) and 
for contrave-(2) of ,ection 21 of this Act sball be liable to be punished 'llriih 
hing the imprisonment for a term which may extend to six months but Dot 
provisions less than seven days or with fine which may extend to five hundred 
of section 21 rupees but not less than two hundred rupees Of with both. 

. (2) Any holder of a permit for consumption of liquor, purcha.seJ 
liquor from an illegal source in con�favention of the provision of 
section 28 of this Act shall be Ii. ble to be punished with imprison
ment for a term which mav extend to six months or with fine 
which may extend to five hundred rupees or with both. 

This chapter 23. (1) 
not to appiy 

Nothing in this chapter shall apply to -
(aJ any toilet preparation containing alcohol which is 

unfit for use as liquor; to certain 
artic1es 

(b) any medicinal preparation containing aleohol which IS 
unfit for use as liquor; 

(cJ any anticeptic preparation or solution containing 
alcohol which is unfit for use as liquor; 

(d) any flavouring extract, essence or syrup containing 
alcohol which is unfit for use .. liquor. 



Ex-· 56/96 10 

(2) That the im port, purchase; possession or use of any liquor 
or alcohol for the manufacture of any such art ide shall not be 
made or had except under a permit granted under section 32 of 
this Act. • 

(3) The Commissioner or any other officer duly authorised by 
him: may, grant permit for the purchase, possession, or use of any 
liquor or denatured spirit for the manufacture of any articles 
mentioned in sub-section (1) above on such conditions as may be 
prescribed. 

Explanation : Nothing in this section shall be construed to mean 
that any person may drink any toilet perp?Tation, or anticeptic 
preparat ion solution, containing alcohol; and it is hereby provided 
that no person shall drink any such preparation . 

(4) Whoever cuntravenes the \"Jrovisions of sub·section (2) of this 
section shall be liable to be pUnIshed with imprisonment for a term 
which may extend to three years and with fine which may extend 
to five thousand rupees. 

Punishment 24. \vhoever being the owner or occupier or having- the use of 
for allowing' any house, room, enclosure, space, vessel, compound, place or 
premises to vehicle, knowingly permits it to be used for the commission, by 
be used for any other person, of an offence punishable under this Act or the 
the commis- rules made thereunder shall be liable to be puni:-,hed with imprison
Sioo_ of an ment for a term which may extend to three years but not less than 
offence two months and with fine which may extend to five thousand rupees 

Penalty for 
misconduct 
by pe<mit 
holder 

but not less than one thousand rupees; -. 

Provided that a person who is under 21 yenrs or age and against 
whom no previous conviction is proved, may be awarded a sentence 
of less than two months and a fine less than one thousand rupees 
for reasons to be recorded in the judgemen t that in consideration 
of the age, character and antecedents of the person concerned, a 
lesser s¢ntence is justified . 

25. Whoever, being the holder of a permit granted under this Act, 
or a person in the employ of such holder or actIng with his express 
or. implied permission On his behalf-

(a) 

(b) 

fails to produce permit, pass or authorisation on demand
by the Excise Officer of the rank of Sub-Inspector and 
above, or any other officer duly authorised by the Commis
SIoner if such permit is in his possession or control, or 

wilfully dves or omits to do anything ill contravention of 
any rule, or order made under this Act shall be liable to 
be punished for each such offence \\ith imprisonment for a - - --_c.\.. r: __ .•. t..��t-. 

.. 

• 
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CHAPTER - IV 

Grant of Licences and Permits 

26. All licences and permits granted under this Act shall be Iii such 
form and shaH be subject to such c()nditions as may be pr-os�i\>cd 
and shall be granted �n payljlent of the prescribed fee; I'rov�ed tflat 
every Ikeace or pernut shall be granted only pn. t)te condItlDnstllat 
the person applying undertakes, and 10 the opmlOn of the o1llc�r 
authorised to grant the licence or permit is likely to abide by all the 
conditions of the licence or permit and �he provisions of this Act. 
27. Notwithstt1nding anything herein before contained, the Govern
",mt may pteocribo the conliilio", under which permits may be 
jgsueol by !be antbority for pOfiseSsion or consumption of liquor on 
health ground on the basis of the prescription made by a Registered 
Medical Practitioner. 
28. The holder of a permit for consumption of liquor on health 
ground shall directly purchase the liquor ot!ly from the Departtllt'llf3l. 
Store established by the Government b1I the blIs� M 'lbe peilllit t>t 
authorization obtained by him from the perm:t issuing authmiiy tm 
J?6yment or du,IY atld fee as I'IIlly be p:el!Cri&ed Iiy the Government 
under sectloh 30 or ttris Act. 

29. the Government may j)tallt s� pe"!llt on such conditiolU 
and for. such period as may be sPeCIfied for ihe use and consump
Mil or liqMr to any person wlro is-

(a) 
(b) 

a "awreign or heacl ef a for. QOlllltll'; 
an ambassador, diplomatic ellvoy or Consul, RonCII'8Q 'Coh
suI; Trade, Commerce or ,other repre$entatives of a,lO}lelIfi 
country; -

(c) a member Of'lhe otaif aPMiDtedby or iJCrving under any 
perlOn .peaJitd in .4llause ,")"f ,tbl ilfovided that such mem
btlr ... _ioMl or a foreian colilltW,; 

(d) a tourist from foreign or other'� bf the country, and 
(e) the consort of ",¥ person s�Jlie.l.,iP clauses (a) and (b), 

Of (0) .or,'ny .relation of such perlon gependent upon him,and 
(f) .any foreian national.elIlPlosecl :!lx ,or :o�se engaged in 

"'IY ;)Irm or any other concern 1D ¥"lZOram.. 
�. 'J'h>etolMlislliolMr, 'Or 'lItJ.y �hr '01lIdir 'iluly authorised by him 
may grant a licence and or a permit to-

. tire A\i'il'ed Forces l'0sted.in Mizotam 'rot'�1re '�se of liquor from 'C8:nteen Statts �i>t (11I1Ii1t) ttnlHlt/f>lltt 'ihc � iDto Mizaram fo� '!ale 'alll! 'eon�urntltlml 'Intlrdt �1>!I'a'U<'I 'eatl�ns on pay_ 
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their Mcss- ment of excise duty and fee as may be prescribed by the Government 
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31. Notwithstanding anything herein before contained, the Gove..,,
ment may prescribe the conditions under which permits may be issued 
for the use of consumption of liquor to persons on the following 
amongst other conditions --

(a) that such person is not below 21 years; 

(b) that such person actually requires for improvement or resto
ration of his health or to relieve him from some ailment; or 

(c) that such person belongs to any of the armed forces. 

32. The Commissioner or any other officer duly authorised by biro 
may grant permit to-

(a) any person having prescription from Registered Medical 
Practitioner for pltrchas. and cODllumption of liquor on bealth 
ground; 

(b) any Hospital, Dispen.ary or Institution for the import of 
different kinds of spirits for a bonafide medicinal, scientilio 
or industrial purpose: _ 

Provided that no permit shall be necessary for the possession of 
denatured spirit upto 2 (two) Iitrei. 
33. (1) The authority granting any Iicenee or permit under this Act 
may cancel or suspend the same if-

(a) any duty or fee payable by the holder thereof has not beeJl 
p81d; 

(b) there i. breach of any of the terms and conditions of tho 
licence or permit by the holder thereof or by his agent, or 
by any one acting on his behalf with his express or implied 
permission; 

(0) the holder thereof is convicted for an Offence punishable 
under this Act, lhe Mizoram Excise Act in force or tb.e 
Narcotic Drugs and Psychotropic Substance. Act, 1985; 

(d) the licence or permit has been obtained through wilful mis
representation or fraud provided that the conditions of 
licence, or permit provided for sucb. cancellation. 

(2) No person to whom a licence or permit has been granted 
under this Act shall have any claim for compensation for the cancel
lation or suspension of hi. permit under this Act or to the refund 
of any amount paid or deposited relating thereto. 

• 

.. 

• 
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(3) Any holder of licence or permit for denatured spirit.or li
quor granted and covered under this 1\ct ,may surrender hl� llce":ce 
or permit, as the case may be, 0l! explratJOJ.l of one. month s nooce 
given' by him to the officer grantmg It of his mtenbon to surrender 
the same and on payment of tbe fee payable for the li�ence or per
mit for the whole period for which it would have Subslsted but for 
such surrender. 

(4) No person to whom a li�ence or permit has been g�'anted 
under this Act shall have any cla1ffi for the renewal ,of �uch licence 
or permit or any claim to compensation on the termmatlOD thereof. 

Right, title 34. Notwithstanding anything co ntain{d in any law fOf the ti'rne 
or interest being in force, no right, title or in-terest in any licence, permit or autho
under licen- risation granted under this Act, shall be liable to be sold, transferred 
ceo or permit or attached to execution of any process of any civil or any other Court. 
not liable to 
be sold, or 
attached in 
exee:ution 

Commissio
ner autho
rised to 
reqUIre per
Init holder 
to dispose 
stocks 

. , ' 
-: .,",. lL 

35, (1) Notwithstanding the fact that the period during which any licen
ce or permit is to be in force has not expired, and the holder of the 
licence or permit breaches any of the terms and conditions of the 
licence or permit, the Commissioner may require the holder thereof 
to dispose of his'stock of liquor, denatured spirit or its preparation', 
before such date as may be specified -in the order., 

(2) The Commissioner may also 'require the owner of the stock 
of any liquor, denatured spirit or its preparation, who does .. nc'("renew 
his licence or permit as required by the Rules made under this Act 
for such stock to dispose off the said stock before such date as may be 
specified in the order and owner shall comply with the order. 

(3) Any stock of liquor, denatured spirit or its prepaFation'left 
undisposed after the date so fixed under sub-section (2) shall, together 
with receptacles or packages in which it is contained, be Hable to forfei .. 
ture to the Commissioner. On the cancellation or the expiry of the period 
of any licence of permit, the Commissioner may also direct that any 
stock of any liquor, denatured spirit or its preparation remaining 
with the holder of the licence or permit together' with receptacles or 
packages thereof be forfeited to the Government. 

(4) No direction or order under [sub-section (I), (2) or (3) shall 
be made unless the person likely t01be adversely affected by such 
direction or order is given reasonab1e opportunity of being heard, 
and the reaSOns are recorded in writing by the, Commissioner. 

Breach of 36, (1) In :the event of any breach by the holder of any licence, 
liCence" or permit or authorisation granted: under Lthis Act or by hi s servants 
permit to be or by' any (person acting with his express or implied permission 
an offence on his behalf of any of the terms or conditions of such Ii cence, 
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pe�mit or author�sation such holder shall, in addition to the callcel
lat1O� or suspen�lOn of t� l�cenc.e, ·permit or authorisation granted 
to hlm, be pumshable Wlt� lmpnsonf!1ent for a tenn which may ex
tend to three months or wlth flOe which may extend to five hundred 
rupees or with both unless it is proved that al! due and reasonable • 
precautions were -exercised by him to prevent such a breach. 

(2) Any person who commits any breach shali, whether he acts 
with or without the permission of the holder of the licence permit 
or authorisation, be liable to the same punishment. 

' 

Penalty for 37. Any pe�s�n who maliciously a�d falsely gi.vcs information to any 
maliciously person exercIsmg powers under thIS Act leadm!! to a search seizure, 
gi-ving false de�ention -or arrest shall, on conviction, be punished �ith im:
punisQment pnsonment for a term which may extend to six months or with fine 

which may extend to one thousand rupees or with both. - " ' 

Punishment 38. Who:::ver contravenes any provision of this Act or any rQle or order 
for offence made, or any condition of any licence, permit or authorisation hsued 
Or which no thereunder for which no punishment is separately provided in this 
punishment Act, shall be punishable with imprisonment for a term which niay 
no punish- extend to six months or with fine which may extend to one thousand ru-
ment is pee, or with both. 
provided 

No suspen- 39. Notwitbstanding anything contained in the Code of Criminal 
sion, remis- Procedure, 1973 (2. of 1974), Qr any oth�r law for the time being -In 
sion or com- force, no sentence awarded under this Act shall be suspended or 
mutation in remitted Qr CQmmuted. 
any sentence 
awarded un-
der this Act 

Presump
tion of cul
pable men
tal �tate 

40 (I) In any prosecution for an offence under this Act which 
requites a culpable mental state of the accu,s.ed, the Court shall pr�
sume the existence of such mental state but Jt shall be the responsI
bility of the accused to prove the fact that he h�d no such me�tal 
state with respect to the act charged as an offence In that prosecutIOn. 

Explan(Jtion:- In this section. "Culpable J11�nt�l state" inclu
des intention, motive, knowledge of a fact and belief In or reason to 
be!ieve, a fact. 

• 

(2) For the purpose of this section, a fact is said to be proved 
only when the Court believes it to exist beyond a reasonable doubt • 

Presump
to the 

and not merely when its existence is estabUshed by a preponderance 
of probability. 

41. (1) In trial under any of the provi.siop.s of this A�t, it shall be 
presumed without further evidence, until the contrary 1 5  proveq. that 



commISSIon 
of an �f· 
fence 

Offences by 
companies 
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the accused person has committed an .offence under this Act in res
pect of liqlJor, or any sti-H, barrel, pot, tin, utensil, implement or 
apparatus, whatsoever for the manufacture of liquor or"any materials 
which have undergone any process towards the manufacture of any 
,liqllor ,h41s been manufactured" for the ,possession (i)f which he is un- , 
abJe to account satisfactorily. 

(2) Where in any trial for an offence of ffi:lflufacture of liquor 
and using a still, barrel, tin or pot for such purp')se in ('ontravention 
of thli provisions of this Act, it is proved that the'l acoused person 
was present by the side or- within the viCinity of the stili, barrel, pot 
or tin while it was working o' r that he was the owner or occupier 
having the care, wherein such still, barrel, pot or tin was used, then 
the burden of proying that the accused person had not used, or had 
:q.ot abetted in using the still, barrel, pot or tin for manufaoturing li
quor shall be on the accused person aad the Court shall, in the ab-

"sence of such proof presume to the co:ttrary. 

42, (1) Where an offence under this Act has been committed by a 
company, every person who at the time the offence was committed was 
in charge of. or was responsible to, the compal1Y for the conduct of 
the -business of the compapy, as well as ,the>company, shalt be Jee
med to be guilty of the offence and shall be liable to be proceeded 
against and punished accordingly: 

Provided that 'llothing contained in this sub�section shall Tcnder 
any such person Hable to any punishment under this Act if he pro
ves that the offence was committed without his knowledge or that 
he exercised all due diligence to prevent the commission of such 
offence. 

(2) Notwithstanding anything contained in sub-section (I), where 
an offence under this Act has been colmmitted with the consent or 
connivance of, or is attributable to, any negligence on the part of 
any director, manager, secretary or other omcer of the company, 
such dilector, manager, secretary or other officer shall also be dee� 
med to be guilty orthat offence and shall be liable to be proceeded 
against and punished accordingly. 

Explanation: For the purpose of this section-

(0) ".company" means any 'body corporate and includes a firm 
or other -associati<)n gf individuals ; and 

(b) "Director" in relation to a firm, means a partner in the fjrm. 

Enhanced 43. If any person, after having been previously convicted of an of
punishment fence punishable under any of the provisions of this Act subsequently 
,after pre- commits and is convicted of an offence punishable under any of 
vious con- these sections, he shall be awarded punishment to twice the pu
wiction nishment whi�p. might be impo�ed on a flfst .conviction under this 
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Act. For the thjrd and subsequent offences, the punishment shall not 
be less than one year imprisonment with a f ine of rupees two thou
sand. 

Attempt to 44. Whoever attempts to commit any offence punishable under this • 
commit of- Act shall be liable to the punishment provided for :,uch offence. 
ence under 

this Act 

Abetments 45. Whoever abets an offence punishable under this Act shal1� 
whether such offence be OT' be not comnlitted in consequence of such 
abetment, be punished with the punishment provided for the offence. 

LiabiJity to 46. Whenever an offence punishable under this Act has been commit
confiscation ted, the following things shall be liable to confIscation, namely-

, 

(a) the liquor, still, utensils, implement, <:!ppardtus or materials 
in respect of or by means of which such offence has been 
committed; 

(b) 

(c) 

(d) 

any newspaper, news-sheet, book, leaflet. booklet, magazine 
or any other sing'e or periodical publication containing 

any advertisement of liquor or of any preparation fit for 
use as liquor published in the Stak (II' \!{lzoram; 

the receptacles, packages and coverings in which anything 
liable to confiscation under clauses (a) and (b) is [ounc.f 
and the other contents, if any, of such receptacles and 
packages ; and 

the animals, carts, vessels, rafts, vehicles or other conve
yances used in carrying anything referred to in the foregoing 
clauses: 

Provided that no animal, cart, vessels, rafts, vehicles or other 
conveyances as specified in clause (b) shall be liable to confiscation 
in case the 0\\ ner thereof IS able to prove that he has not been 
implicated in the commission of the offence; 

Provided further that in exceptional circumstances and for 
reasons to be recorded in writing, the Court may order the owner of 
such animal, cart, vessel� ratts, vehicle or other conveyance to pay a 
fine as· it deems fit in lieu of confiscation of such animal, cart, vessel 
rafts, vehicle or other conveyance as the case may be. 

• 

Explanation : For the purposes of this section "owner" includes, in -
relation to any animal, cart. vessel, rafts or other conveyance,-

(a) 

(b) 

which is in the possession of a minor, the guardian ·of 
such minor, 
whjch is the subject of a hire purchase agreement, the 

person in possession thereof under the agreement. 



I 

eoBliecation 41. When, in any case tried by a Court, the court decides that any
by eoutt in tbing is liable to confiscation under section <46 of this Act, it shall 
trial cast< order sucb thing to be confiscated and placed at the disposal of the 

Commissioner. 

Confiocation 48. When an offence under this Act has been committed and tbe 
by Commis- offende� is ,:,ot known o! cann�t be found o� wben anytbi� .liable 
sioner Col- to confIscation under this Act IS found or SClzed the Commlssloner, 
lector

' 
and or the Collector or any otber Excise Officer duly authorised by tbe 

other Excise Commissioner in this bebalf may make an inquiry IIl1d if, after sucb 
OIJiccri inquiry, be is satisfied that an offence bas been committed, may 
wben no order sucb thiull found to be confi1cated: 
proICCution 
.8 IauBcbed 

Provided tbat no sucb order sball be made befOR tbe expiry 
of one montb from tbe date of seizure, or 'without bearing tbe person 
if any, wbo claim any rigbt thereto and the evidence. if any, which 
he produces in support of his clailll. 

Demand for 49. (\) Whenever any person is convicted of an offence punishable 
securil¥ for under this Act, tbe Court convicting sucb person may, at the time 
abstaining of passing tbe sentence on sucb person, order him to execute bond 
from com- for a sum proportionate to his means witb or without sureties to 
IIIluion of abstain from the commission of offences punishable onder the provi
... rIain of- sions of this Act during sucb period not exceeding thRe years as it 
feaces may direct. 

(2) The bond sball be in sucb form as may be provided under 
lite provisions of the Code of Criminal Procedure, 1973 (2 of 1974) 
and tbe provisions of the said Code sball, in so far as they are ap
plicable, apply to all matter connected with sucb bonds as if it 
were a bond to keep the peace ordered to be executed onder section 
106 of the said Code. 

. (3) If the conviction i. set aside on appeal the bond so _ 
WeI abaII become void. 

CHAPTER-Y 

Provention, Detection, Investigation, Prosecution 
and Trial of offences. 

POWer of SO. (1) Any Excise or Police Officer not below the rank of Sub
oaky aearcb. Inspector, wbo bas reason to believe, from personal knowledge or from 
oei&UH .... d information received from any person tilat any liquor, material, 
_t utensil, implement or apparatua in lespect of wbleb an offence punisb-

able onder this Act or the rules made thereuIlder is kept or concealed 
in any building, vessel, or enclosed place may, at any time by day 
or night. 
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<a) enter into any such building, vessel or place and cPJl4il!c! 
search; and in case of resistance, break open any door atui 
remove any other obstacle to such entry ; 

- (b) seize such liquor, material, utensil, implement, or apparat,u.s. 
and any document or apparatus, or other articles which may 
furnish evidence of the commission of the oflence ; 

._ " "0 
(c) detain, search and arrest any person whom he has reaIQ):l, 
to believe to have committed an offence against this Act relatillg 
to liquor, material, utensil, imple;Qlent or apparatus ; 

, - -. , , '� . .  

Provided that if such officer has reason to believe that a s'aJ;�h, 
warrant cannot be obtained without affording opportunity for the 

. concealment of evidence or faciliUJ,te the escape of an offender, he 
'm.'y after recording the grounds of his belief, enter and search such 
buildings, vessel or place at any time by day or night. 

(2) When an officer received any information under sub�section 
(1) or when the officer records the ground of his belief under ,� 
provisio thereto, be shall forthwith send a copy thereof to � 
IInmediate official superior. 

Power of 51. Any Officer of Excise and Police Departments 
seizure and SUb-section (1) of section 50 of this Act maY -
arrest in puh-

referred t\l il!. 

�� ,place� 

. . . .  -.' 

<a> seize, in any public place or in transit any liquor, material, 
utensi� implement or apparatus in respect of which he has reasons · 
to believe that an offence punishable under this Act or the rules 
made thereunder, has been committed. and alongwi$ it, any docu� 
ment or other article which may furnish evidence of the commis� 
sion of the offence, and 

(b) detain, search aJl4i arrest any person whom he has reason 
to believe to have committed an offence under this Act. 

Magistrate 52. Any magistrate having the power of the Judicial Magistrate of 
to try of- the first class shall try any offence punishable under this Act. 
fences under 
the Act 

Power to , 53. (1) Any magistrate of the first class or an officer of the Excise 
issrl� War- , ' Department not below the rank of Superintendent of Excise, a& Iht ,  
rant. Qf case may be, may issue warrant of arrest of any person whom b� 
attest .. ,. has reason to believe to have committed an offence punisha� .. 

� .  under this Act Of the rules made thereunder or for the seatdlt 
. .  "'. .. , "' whelher by day or by night, of any buildings, vessels or places in 

" '." ",m-eh he has' reason to- believe that any liquor, material, utensil, 
implement or aaparatus, in respect of which an offence punishable 
under this Act has been committed, is kept or concealed. 

• 

• 



. J9 . ,  g�-5§!96 

(2) The Omcer to whom a search warrant .under sl.b·section 0) 
is addressed shall have all the powers of an OffIcer under sectIOIl SI.  

Power of 54. (1) The State Government may invest any Officer of the Excise 
investigation Department not below the rank of Sub"Inspector the p!"we,"". of an 
and prosecu- Officer.in-ch�rge of a Police Station ror the purposes of 11lvesttgatIOn 
tion, proce- and prosecutiOn of offences under this Act. 
dun, for in
vestigation 
and trial. 

(2) The State Government "!ay invest any <?fficer of the. Police 
Department WIth such powers, lmpose upon:hmksuch dunes and 
direct him to perform such functions under thIS Act, rules or or�ers 
made thereunder, as may be deemed necessary, and such offIcer 
shall thereupon, exercise the said powers, discharge the said duties 
and i>errorm the said functions in addition to the powers, duties and 
functIons in substantive capacity. 

(3) Save as otherwise as expressedly provided in this Act, the 
prov;Slons of the Code of Criminal Procedure, 1973 shall apply to 
the investigation and trial of offences against this Act and the rules 
made thereunder. 

Omcers of 55. Every Officer of the Government, every member of a Village 
Government, Council, and Village Defence Party shall be bound to give 
Members of immediate information to the nearest Excise or Police Station of the 

• Village Coun- commission of any offence and of the intention or preparation to 
. cil, and ·Yi- commit any offence under this Act which may come to his knowledge. 

llage Defence 

, 

party are 
bound to give 
information. 

Landlords 56. Every person who owns or occupies any land or building, or 
and others who is a landlord of an estate and the agent of such owner, occupier 
to give . or landlord of the land, building or estate, as the case may be, in 
information. which there has been any unlawful manufacture of any liqu0r or 

Report of 
arrest and 
seizure. 

any owner of a vessel or vehicle in which Hquor is manufactured or 
carried shaH in the absence of reasonable excuse, be bound to give 
notice of the same to the Excise or Police Officer immediately after 
the same have come to his knOWledge. 

. 

57. Any Officer making an arrest or seizure under this· Act shall, 
within twenty�four hours of such seizure and arrest make a full 
report of all the particulars' of such arrest or seizure to his iIDllied (:.'Ite 
official superior, and produce the arrested person before a magistr;lte. 
The time taken for the journey from - the place of seizure or arrest 
to the Court shall not, however, be counted. 

Cognizance 58. No Court shall take cognizance of an offence under this Act 
of offence. unless a complaint in this regard is made by the Collector or 'any 

other officer duly authorised by him in this behalf., . 
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CHAPTER-VI 
Miscllaneous 

59. (I) The Government may, by notification in the Official Gazet
te, constitute for the whole of Mizoram and for 5uch period as 

it may deem fit, a State Prohibition Council consisting of Official 
and non-official resjdents of the State of Mizoram as may be prescri
bed by the Government. The Government may also, by like ' notifica
tion dissolve or reconstitute any such Counci1. 

(2) Tbe Government may, by nvtification in the Official Gazet
te, constitute for a district, or part thereof and for such period as: 
it may deem fit, Prohibition Committees consisting of official and 
non-official residents of the district. The Government may also, by 
like notification, dissolve or reconstitute such Prohibition Commit
tees. 

(3) The compositions, powers and functions of the Council and 
the Committee and their relation etc. shall be such as may be pres
cribed. 

Punishment 60. 
for vexatious 
searc� seizu-

Any officer or person exercising powers under this Act, who

(a) maliciously enters or searches or ca uses to be entered or 
searched any building or house or similar dwelling placet,or re or arrest 

(b) vexatiously and unnecessarily seizes the property or any 
person in the pretence of seizing or searching for anything 
liable to confiscation under this Act; or 

(c) vexatiously and unnecessarily detains, searches or arrests 
any person; or 

(d) in any other way maliciously exceeds or abuses hi' lawful 
powers, 

shall on conviction, be punished with imprisonment for a term 
which may

' 
extend to three ,months or with fine which may extend 

to five hundred rupees or WIth both. 

Departmen- 61. The Commissioner may, with the previous sanction of the Go
tal Stores vernment,-

• 

.. 

(a) establish a Departmental stores for stock of confiscated 
foreign liquor or beer for supply to permit holders under

. thi(Act or the rules made thereunder ;  

Payment of 
reward 

(h) discontinue any such Departmental Stores so established. 

62. Rewards may be given, �o any per�on instrumental for th� arre,st 
and seizure under the provlSlons of this Act as may be prescnbed In 
the rules. 
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63. (1) All orders passed by any Probibition otrioer other then the 
Cotnmis&oner under this Act • shall be appealable to the . eo_so 
sioaer at any ti",e �thia sixty day. from the date or the order 
... m,lained of. 

(2) All orders passed by tit. Commissioner s!Jall be appealable 
to the Government at any 1ime �thin sixty days. from the date 
or the order complained of: . 

Provided that no appeal ,hall lie apilllt an order passed by the 
(!ommiaioner OR appeal. 

(3) Subject to the for .. .,iDI provisions, tho rule, which the 
Goverament may make ill thi. hellalf .hall apply to appeals under 
this section. 

64. The State Goverumeat _y eall fer aad examine the record of 
any proceediDI before any Prohibition O/riC<!r incllMling that . relating 
to the grant or refusal of a l?"f1!Ut �r authorisation un4�' thi. 
Act. for the purpote of satisf'ying Itself as to the coriectil .... 
leJllllity or propriety of any order passed and as to the regularity 
of any such proceeding and may when Cllllin!! for SIleh record. direct 
that the order be not give" .!teet to I'endi". the • .-mination oC 
the record. On examining the r<'COrd. it may either anDu� reverse. 
modify or confirm such order. or pa.. such other order as it may 
deem fit. 

Officers uel 65. All Officers aad persons empowered to exercise any power or to 
• person. Be- penora aay functiolls undor tbis Act .hall he deemed to be public 

bng Oftder servants within the moania, of section 21 of the Indian Penal Code. 
tIUs Act to 
he ,lIblic 
_na.t 

Bar oC suits 
.. 4 p_ 
CUtiORS 

66. (\) No Civil Court sball try any suit aaain.t the Government 
ia respect or BRythi"l dOlle. or alle .. d to have been done. in put· 
_nee or this Aet. ud el'eept with thF previous sanction oC the 
Gover_I, 110 _aistrato sball take CO.,;zaRCO of any char.., made 
apin.t allY Excise or Police Officer under this Act. or any char.., 
made against an� other rrson undor tbis · Act. unless the suit or 
prosecution is Institute willlin one month after tbe date of the 
act complained of. 

(2) . Notwithstandina .• nythi", to tloe ,?"ntrarr contained in this 
Act or In any other law IJl foreo for the time being. when any Ex· 
cise or Police Officer ... of any rank is accused of any offence 
alleged to have been committod by him while acting or purporting 
to act in the discharge of his omcial duty. no court shall take 
cognizance of such';offence. excepr with the previous sanction of the 
Government under section 197 of the Code or Criminal Procedure. 
19703 as applicable in the Slate _of Mj�ram. 
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,",lIiri-, of pro' , 6'1.',rNQj�ft or proceedings shall'ue"in any C;yil Court Aga'liiat the 
.. )�&ip,p _. �.'_Gov�rnm_�nt-or ag3'j�${ a1?-y:'<peIson:-'empowered '10 exercise powers or 

to peifohh fun�tions under this Act. fck anythillg "done in good faith 
or purported to be done under this Act. - . 

• 

' , :,POWertQ, ' 
" '1emove dif

ficulties 
� . -, 

68,� }(-_a.riY. di(fi�u1.ty -bI ': doubt' aijses ,in giving effect to the provisions 
of this Act, the Gove�ri\ malf'by oroe, publi*ed in the Official 
Gazette, make such ptovlSlOns, D'ot Jlh - cODSlstent with the purpose of 

" "' t�s ,{\ct_,,�s:, .�ppe.ars to it to ,b,e_ J?�cessary or exp�dient for the rem?
val of tbe diffIculty Or doubt, and ,the order 01 the Government In 
such cases shall be finaL . 

:'Power of 
suspension 
" ", . 

, ';'Powe/ to 
:11la'1(� rules ' 

_ __ 0 _ 

. .  '-� '-.. �-" 

" - , 
, f 

-, ' " 

' . : . 

69. The Government shall have- the power to suspend all or any 
of the' provisions of this Act, at 'any time, as a result of change of 
prphjbi�C?,J). policy ot t�e, Government. 

70, ' ell' The G'ovemme�t 'may make fules 
cairying -out. the provisJons of thfs Act, 

fOf'- the purpose or 

, (2) , Tn particular and without prejudice to the generality of the 
foregojng. provisloris .... iuch rules may provide -

(a) (6'r regulating the. po!\':ers and duties or the Commissioner 
and any other Officers subordinate to h i m ;  

(p) , for ,regulating the d�lega!ion of �o��rs hy the Commissioner 
._. ,- • -_, .,or by alJ.Y Qther Explse and 'Pro,hlbltJOn Officer; . ' . . , - , 

(cj f6r !&�ulating ,the, consumption of liquor by holder , o{ a 
permlt or authonsahon; -'. 

(d) for prescribing the conditions for issuing permit, or- "alitho
" " ris11,t1011; " , 

(e) ., fOf-. P�iscribing, l�e pr?cedure for payment of duty' arid ree 
" < bx< pennit-holder ; ' , . � '. ' 
(f) ; fQf pr�s.�ribing the comp.osition, po�v�rs and functions of the 

. ' Prohibition Council and the CommIttee : : " . . . . ' , . 
(g) for prescribing the procedure for disposal of confiscated 

arttcles; 

(h) �f('-r reg�lating the p�o�edtire for ;  payment of rewards;  

'{i) -for the estabHshment 0'£ Departmental Store for the stock of 
India )l1�de, Jote;gn liq.tt<>r,and ,beer and fof issue of liquor 

,(uim" .\he .Depattmepta1 Store.; 

(j) , for pI:.,eribing the authority to. whom all appeal sball lie; 

• 



• 

, 

• 

Repeal and 
saving 

. .  / b.-5(,� 
(k) any other matler as may, or require. to be prescribed. 

(3) Every rule made under this section shall be laid as soon as 
may be, after it is made, before the Mizoram Legislative Assembly 
while it is in session for a total period of seven days, which may be 
comprised in one session or in two or more successive sess�ons. and 
if, before the expiry of the session of which it is so laid or the 
s •• sions immediately following, the Legislative Assembly decide to 
make any modification in the rule Of the Legislative Assembly asrees 
that the rule should not be made; the rule shall thereafter have effect 
only in such modified form, or be of no effect as the case may be ;  
so however that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that rule. 

71 .  (I) On and from the commencement of this Act, the provisions 
of the Mizoram Excise Act, 1973, shall, in so far as they are incon
sistent with the provisions of this Act, stand repealed. 

(2) Notwithstanding anything contained in sub-section (I), any 
act or anything done or purported to be done under the provision of 
the portion of the said Act so repealed shall be taken into account 
as any action done or purported to be done under this Act . 

P. Chakraborty, 
Secretary to the Gov!. of Mizoram, 

Law & Judicial Dept!. 

C I! R. T I F I C A T E  

This Bill .. as .P .... d by the Mizoram Legislative As,embly on the 14th De
<:emder, 1995. This Bill is a money Bill. 

Alaa .. 1 
tho 30. L 1996. 

Dated Alaawi, 
tAo 31. 1 .  1996. 

I "'OIlt to this Bill. 

VAlVENOA 
SPEAUR 

Mizoram Legislative Assembly. 

P.R.KYNDIAH 
Governor, Mizoram. 

P.lIliohod '" lHuod I>y tho """"oDor, PriD1in& '" SladoDory. __ 
� al tho MdooI_ o.m. _ ...... 1200 



The Mizoram Liquor Total Prohibition (Amendment) Act, 2007. 
(Act No. 4 of 2007) 

 
 
 

[Received the assent of the Governor of Mizoram on 5th April, 2007] 
 

MIZORAM LIQUOR TOTAL PROHIBITION (AMENDMENT) ACT, 2007  
 

AN 
ACT 

 
 

to further amend the Mizoram Liquor Total Prohibition Act, 1995(Act no. 10 of 

1995) (hereinafter referred to as the principal Act) and to regulate manufacture, sale, 

possession and consumption of wine in Mizoram in relaxation of the provisions of the 

Principal Act, and for matters connected thereto.  

 

It is enacted by the Legislative Assembly of the State of Mizoram in the Fifty-

eighth year of the Republic of India as follows:-  

 
Short title, extent and 
commencement 
 

1 (1)  This Bill may be called the Mizoram 

Liquor Total Prohibition 

(Amendment) Act, 2007 

(2)  It shall have the like extent as the 

Principal Act.  

(3)   It shall come into force on such date 

as the State Government may, by 

notification in the Official Gazette, 

appoint.  

Amendment of sub-
section (1) of section 2 

2 (1)    In the principal Act, in sub-section 

(I) of section 2 after clause (g), the 

following clauses shall be inserted, 

namely-  

        



 - 2 -

  "(ga) 'grape' means fruit of Vitis vinifera; 

    (gb) 'guava' means fruit of psidium 

guhva;"  

 

(2)    In the principal Act, in sub-section 

(1) of section 2 after clause (j) the 

following proviso shall be inserted, 

namely-  

 

       "Provided that it shall not include 

wine made from grapes and guavas 

under a licence from the 

Government. which shall not contain 

more than such percentage of alcohol 

as may be prescribed by the 

Government."  

 

(3)    In the principal Act, in sub-section 

(1) of section 2 after clause (q), the 

following clause shall be added, 

namely-  

“(r) 'wine' means fermented juice of 

grape or guava." 

(4)     In the Principal Act, in sub-section 

(1) of section -2, the clauses namely, 

(fi) and (ki) shall be re-lettered as 

(fa) and (ka) respectively.  

 

Amendment 3 of section 
13. 

3 In section 13 of the principal Act the 

following shall be added, namely- 

"or, (c) alter or attempt to alter wine or have 



 - 3 -

in his possession wine with more than the 

prescribed content of alcohol." 

Insertion of Sect 26-A 4.   
 

After section 26 of the principal Act the 

following section shall be inserted, namely- 

 "Licence for 
manufacture 
etc. of wine  
 

26-A. Subject to general conditions of 

section 26 and with prior approval of the 

Government, the Commissioner or any other 

officer duly authorised by him may grant 

licence and permit for (i) manufacture of 

wine;  

(ii) wholesale and retail vending of wine;  

(iii) transport and export of wine within and 

outside the state." 

 

Insertion of new section 
26B. 

5.After section 26A in the Principal Act, a new section shall 

be inserted as follows, namely-  

 
 

"provisions 
for 
manufacture, 
possession, 
sale, 
consumption, 
etc, of wine 

26B. Notwithstanding anything contained in 

section 7, for the purposes of manufacture" 

possession, sale, consumption, iffiport, 

transport, export of wine and all other 

matters connected thereto, the provisions of 

Mizoram Excise Act, 1973 (Mizoram Act 

No.7 of 1974) as amended from time to time 

shall apply with effect from the appointed 

day." 

 



 - 4 -

 
Amendment of section 70 6. In sub-section (2) of section 70 of the Principal Act, new 

clause shall be inserted as follows namely - 

 

  "( cc) for regulating manufacture, possession, 

sale, transportation and consumption of wine, 

and grant, cancellation and renewal of 

licence for the purpose, and for prescribing 

procedure and conditions for the purpose;"  

 

 
 
 
 
 
 

P. Chakraborty,  
Secretary to the Govt. of Mizoram,  
 Law, Judl. & Par. Affairs, Aizawl. 
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NOTIFICATION

No. H 12018/67/86-LJD, the 4th Aug, 2011.  The following Act of the Mizoram Legislative Assembly,
which received the assent of the Governor of Mizoram is hereby published for general information.

The Mizoram Liquor Total Prohibition (Amendment) Act, 2011.

(Act No. 18 of 2011)

{Received the assent of the Governor of Mizoram on the 1st August, 2011}.

AN
ACT

further to amend the Mizoram Liquor Total Prohibition Act, 1995 (hereinafter referred to as the
Principal Act) and to add more variety of fruits and ginger for making wine in Mizoram, and for matters
connected thereto.

It is enacted by the Legislative Assembly of the State of Mizoram in the Sixty Second year of the
Republic of India as follows :-

Short title, extent
and commencement

1.    1)   This Act may be called the Mizoram Liquor Total Prohibition
(Amendment) Act, 2011.

2) It shall have the like extent of the Principal Act.

3) It shall come into force on such date as the State Government
may, by notification, publish in the Official Gazette, appoint.
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Amendment of
section 2.

2. 1) In the Principal  Act,  in  sub-section (1)  of  section 2 after
clause (g)(b) the following clauses shall be added, namely –

“(g)(c) ‘apple’ means fruit of Malus sylvestris
(g)(d) ‘ginger’ means Zingiber officinale
(g)(e) ‘passion fruit’ means fruit of Passiflora edulis
(g)(f) ‘peach’ means fruit of Prunus persica
(g)(g) ‘pear’ means fruit of Pyrus comnunis”

2) The proviso in clause (j) of sub-section (1) of section 2 of
the Principal Act, the words between ‘guavas’ and ‘under’,
the ‘words’ ‘apple, ginger, passion fruit, peach and pear’
shall be inserted.

3) In clause (r) of Sub-Section (1) of Section 2 of the Principal
Act, after the word guava, the words ‘apple, ginger, passion
fruit, peach and pear’ shall be added.

Secretary,
Law & Judicial Department,

Govt. of Mizoram



NOTIFICATION

No. H. 12018/67/86-LJD, the 12th August, 2013.    The  following  Act  of  the  Mizoram  Legislative
Assembly, which received the assent of the Governor of Mizoram is hereby published for general information.

The Mizoram Liquor Total Prohibition (Amendment) Act, 2013

(Act No. 8 of 2013)

{Received the assent of the Governor of Mizoram on the 23rd July, 2013}.

AN

ACT

to further amend the Mizoram Liquor Total Prohibition Act, 1995 (herein referred to as the Principal
Act) and to make the Act more effective in its implementation.

It is enacted by the Legislative Assembly of the State of Mizoram in the Sixty fourth year of the
Republic of India as follows :-

Short title, extend 1. 1) This Act may be called the Mizoram Liquor Total Prohibition (Amendment)
and commencement Act, 2013.

2) It shall have the like extent as the Principal Act.
3) It shall come into force from their publication in the Mizoram Gazette.

Amendment of 2. After sub-section (2) of section 5 of the Principal Act, a new sub-section
section 5. (3) shall be added, namely :-

“ (3) the State Government may appoint an officer or a class of officers in
the Excise & Narcotics Department and Police Department as expert for
the purpose of analysis or examination of alcoholic liquor”.

Amendment of 3. In section 24 of the Principle Act, for the words “knowingly permits,” the
section 24 words, “unless he satisfactorily proved that he did not know” shall be substituted.
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Amendment of 4. For section 58 of the Principal Act, the following section shall be substituted,
section 58. namely :-

“58. Officers empowered under section 54 of this Act shall have the power to
submit a report under section 173 of the Code of Criminal Procedure, 1973.”

P. Singthanga,
Secretary,

Law & Judicial Department,
Govt. of Mizoram.


